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(d) It is too early to indicate the 
probable time by which the final re-
sults of these studies will be avail-
able. 

Multiple Ofllcers Range Seheme 

1980. Shrl D. B. Raju: Will 
Minister of Finance be pleased 
state: 

the 
to 

(-a) when the Multiple Officers 
Range Scheme was implemented in 
the country under Central Excise 
Department; and 

(,b) w'hether the scheme has re-
sulted in economy in administration 
in the Hyderabad Collectorate? 

The Minister of Finance (Shrl 
T. T. Krislmamachari): (a) The 
sciheme was implemented after April 
1958 on varioll3 dates in the different 
ranges. 

(b) Yes, generally. 

12 hr& 

PREVENTIVE DETENTION (CON-
TINUANCE) BILL--(Contd.) 

Mr. Speaker: May I know how long 
will the hon. Minister take for his 
reply? 

The Minister of Home Affairs 
(Shrl Nanda): About 45 to 50 minutes. 

Mr. Speaker: There is one thing 
that I want to point out to the House. 
There are two Short Notice Ques-
tions, one Calling Attention Notice, 
one notice by Shri Daji, and a state-
ment to be made by Dr. Lahia. All 
this will take some time. If the House 
agrees, we might take them up at 
about 4.30 today, ond we may straight-
way start with' the reply of the Home 
Minister, so that the Division that is 
likely to take place might be finished 
by the time Members want to BO tar 
lunch. 

Some Hon. Members: Yes, Yes. 

..,0 ~ ~ (tri.-rm-): 
1 ~~~ ~  
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Shri. Nanda: Mr. Speaker, Sir, the 
House considered the Bill before it at 
very great 'length. The discussion, as 
it appears to me, has not thrown up 
any new issue. The attack from 
various sirles on the Opposition Ben-
ches converged on three or four 
points. It was asserted that the fram-
ers of the Constitution had erred 
grievously in providing a place for 
article 22 in the Constitution. 
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Shrt Nanda: One point of attack 
was the Constitution itself. Then, it 
was alleged that it this had been 
provided in the Constitution, actually. 
the uses to which the Preventive 
Detention Act has been put are very 
different from what were envisaged 
in the Constitution, .... (Interruptions). 

Mr. Speaker: I cannot understand 
why talks are going on everywhere. 
I cannot follow the speech of the 
Minister. 

Shri Nanda: .... and from what-
ever was visualised by Sardar Valla-
bhbhai Patel at the time he brought 
forward the first piece of legislation 
on the subject. It is oomplained that 
we have been exploiting this legis-
lation for .political ends. It is also 
being stated that the safeguards to 
whiCh I have referred in my opening, 
introductory speech were illusory al-
together. These are some of the most 
im.portant points that have been 
urged. Unnecessarily it was also re-
.peate:l again and again that while we 
have got the .provisions under the 
Defence of India Rules, why we 
need this piece of legislation, and 
that we oou1d have dispensed wit.h 
this because of the fact that we have 
li!ot thOSe other .powers in our hand. 
_ ,ball d!'8l with this question and I 

(Continuance) Bil! 
hope to deal with these questions 
with the utmost frankness and objec-
tivity. 

I am also keeping in mind the 
counsel offered to me very generously 
by my hon. friend Dr. Lohia that the 
Home Minister should exercise humi-
lity and be humble. I am not quite 
sure Whether my speech sometimes 
reflects humility or nat, but I have 
nothing else in my heart because I 
have no reason to be anything else. 
I also remember what Shri Masani 
said about something which appe<ar-
ed in some paper-some remarks or 
sO'Ille observations about my-
self as Home Minister, and 
he said I should not :fall 
for that kind of fl·attery. I am always 
very conscious of my deficiencies. 
There is no such fear at all, but I am 
sure that Dr. Lohia's expectations 
would not be that I should not speak 
out my mind regarding things for 
which We stand "and if there are any 
wrong utterances certainly I will have 
to counteract them. 

I wilJ first say something about the 
atmosphere of the debate. Whatever 
may lrave been the vigour of the 
speeches in terms Of pitch of voice or 
the extravagance of language,-some 
people are very impressed by these 
things,-I may say very respectfully 
that most of what has been said had 
very slender basis in terms of reason 
and fact. A great deal of rhetoric, 
denunciation, was there, but these 
things do not take the place of facts 
and reality and logic. What I am 
saying is with a sense of responsibi-
lity, because I am straightway going 
to deal with this and show how it is 
that it was mostly denunciation. We 
were told that this was something like 
a blot and that blot became something 
black and that black became pitch-
Mack. I do not know any other word 
which will express their sense of dark-
ness 'about things. In this ~  the 
performance of an hon. Member, who 
is not sitting in the House now-Shri 
Fronk Anthony--on this occasion was 
something astounding. As I listened 
to him. I wu wonderina what had 
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happened to him. His vocabulary ap-
peared to be very full of invectives 
and abuse and he was very free with 
that. He poured scorn '8lld ridicule on 
all and sundry and in this wide sweep 
of on slaught he took everything: our 
Constitution, this law, the Advisory 
Boards the Gov:ernment, the judiciary, 
the judges, the magistracy the officers, 
everybody. For him nothing is right 
in this country, and he alone seems to 
be the paragon of perfection 6nd em-
bodiment of virtue. That is what it 
looked like. I thought and I think 
that this han. Member is a stranger to 
the quality of restraint, absolutely. He 
crossed the limit. I have heard him 
on other occasions 61so but I felt that 
this time there was an absolute lack 
of sense of proportion in everything 
that he said. He was very vainglorious 
about his own ingenuity as an advocate 
und his knowledge of constitutional 
law. I do not know much about con-
stitutional law. Wh'atever he said 
about the Preventive Detention Act 
and its working did not encourage in 
my mind the belief that he knew 
everything about that. Whatever he 
said ubout the working of this Act did 
not at all correspond with facts. 

Let Us takE' the question of the 
Constitution first. This has been as-
sailed. This article 22 in several forms 
was discussed at very great length, 
was eramined very closely in the 
course of the discussions in the Cons-
tituent Assembly. Some of the han. 
Members who were present there 
are sitting here now. Those who 
shared the responsibility for in-
corporating this provision in the 
Constitution were not, as some hon. 
Members mentioned, spoiled by the 
exercise of power fOr a number of 
years. They were fresh from the 
scene of struggle for freedom. Most 
Of them, the leadership at least, were 
people who knew very well what the 
meaning of freedom and liberty is. I 
do not blame the han. Member 6nd 
some others who may not have ~  

in that struggle, but let them not cast 
aspersions on those whose patriotism, 
love for the country and lOVe for free-

dam and liberty could not be ques-
tioned. Then there are some others. 
I need not make any great mention of 
that phase in our history-1942r-let us. 
leave it there. 

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Why leave it there? Why fight 
shy about it? 

SJuoi Nanda: I have mentioned it. 
Some hon. Members think that be-
cause of the provision of preventive 
detention, there is obliteration af free-
dom in this country. They forget all 
the freedoms are there-it i, a long 
list of the freedoms that are enjoyed 
in this country like freedom of speech, 
freedom of aSfOciation, freedom ot the 
Press, freedom of worship and move-
ment. All these things are there. At 
least I would be grateful to Mr. Masa-
ni tho;]t he tried to restore the pers-
pective by mentioning this. And, there 
is this little thing. Even that little, we 
do not like at all. But what has been 
urged is that because about 280 per-
sons 'Sre detained in a year, therefore, 
this country is a country of enslaved 
people. This is the kind of impression 
that is sought to be created. 

Who are those people-majority of 
them-who are detained? They are 
people who haVe taken up violent ae-
tiviJties, terrorising their nei/dhbours 
and others, spies, goondas, peo-
ple engaging in anti-national 
activities, those who harbour 
dacoits, etc; they do not de-
serve any sympathy. The milk of 
human kindness flows for these few 
and not for the thousands, lakhs and 
millions of people whose liberties are 
gOing to be protected from encroach-
ment by these people. Such 
people do not deserve any sym-
pathy. This is the thing which hon. 
Members must bear in mind. 

I haVe urged in my speech earlier 
that this also should not be there, but 
if the necessity of it is there, we 
should not take a perverse view of it. 
I II'IIl sorry I must use a strong word. 
This is the question regarding the 
Constitution. We are told, we have • 
brute majority and tben>fGr. we CM17 
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[Shri Nanda] 
thingS our own way. When the Cons-
titution was passed, there was prac-
tically unanimity regarding that 
clause. 

ilhri Bart Vishnu Kamath: No un-
animity. 

Shri Nanda: Practically, I said prac-
tical unanimity. The hon. Member 
must remember what he said then. I 
will just have opportunity to say 
something about what he &"<lid. Now 
he says something which is totally at 
variance with what he said then. I 
will quote him presently. The Congress 
Party might have obtained the majo-
rity on some pretext and then misused 
it. But if it goes back to the people 
and gets the majority again and again, 
what do they say? I do not think 
those who called this Preventive De-
tention Act as.a serious blot had 
mentioned it in the pl'aces where this 
Act has been used, because in those 
places, the people know what it has 
been used for. Nobody will have any 
sympathy for them and they would 
not get a single vote on this issue. 
(Interruptions) . 

Shrt Bari Vishnu Kamath: Remem-
ber Goa. 

Shri Nanda: There is the question 
for what purposes this is being used. 
At least Mr. Masan! is consistent in 
one thing though his past is not con-
sistent with his present. He has been 
consistent in his hatred for com-
munism. On all those occasions he 
said that there should be legisla-
tion-this legislation and any other 
legislation-somehow he wants to 
keep the communists in their 
place and their place according 
to him is behind the bars, everyone 
of them. He said, have the Preventive 
Detention Act, but USe it only for the 
communists exclusively. He has been 
!raying this all along. He said ~
cipled legislation", which means legIS-
lation which hoas the principle of out-
lawing the communists. May be that 
many of the communists now are peo-
ple for whom one will not have an 
iota of sympathy, for those who are 
engaged in anti-nationel activities and 

(Continuance) Bm 
the pro-Chinese faction. It is not a 
small faction; it is a very large num-
ber. 

It had ben stated by S6rdar 
Patel in his earlier speeches on 
these occasions that "we are not 
against communism as such; we are 
not against any theory or doctrine, 
but its manifestations, things 
which hurt the nation." At 
any rate, the hon. Mem-
ber, Mr. Mas-ani, has admitted the prin-
ciple. For him, it is only to be appli-
cable to them. But what do those 
Members say? They say there should 
be detention of anti-social ele-;nents, 
vested interests, people who profiteer, 
blackmarket and hoard and hold the 
community to ransom beC'ause they 
haVe got resources in their hands. That 
is another way of looking at it. So, 
they also believe in preventive deten-
tion. So, in all this on-slaught on the 
Bill, the principle of preventive de-
tention remains intact. Only same 
people want it to be used ngainst some 
others and vice versa but the princi-
ple remains intact. That is what has 
happened as a result of this discus-
sion. 

Shrimati Renu Chakravartty (Bar-
rackpore): But you do not use it 
against blackmarketeers. 

~  ~ ~ ~  ~ 
formtTlff 'til' :;fliT ~ ~  ~ ~ ~ 
~  

Shri Nanda: Hon. Members will have 
a little patience with me. I would 
like to go back to the discussions in 
the Constituent Assembly when the 
first Bill came up and quote what 
everybody who mattered had to say, 
and Mr. Kamath matters very much. 
About communism, what Sardar Patel 
said I have alreoady indicated. He also 
said: 

"Obedience to law should be the 
fundamental duty of a citizen. 
When the law is flouted and often-
ces are committed, there is the cri-
minal law whiCh is put into force. 
But where the very basis of k1w 
is ,ought to be questioned and an 
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attempt is made to create a state 
Of affairs in which, to bor-
row the words of the distinguished 
patriot, the father of our Prime 
Minister, men would not be men 
and law would not be I'aw, We feel 
justified in evoking emergent and 
extraordinary laws." 
About the question Of the com-
munists, he said: 

"This is a democratic country 
now and any party that wants to 
take advantage of democratic insti-
tutions or democratic organisations 
or to come into the Government 
by democratic methods, is 
quite free, but it will be 
an evil day if this 
Government allows the democratic 
freedom to go to the poIls to peo-
ple who want to destroy demo-
cracy by violence and disruption. 
We will not do it. 

"Take the Communist Party in 
England. What are they doing? 
They fought at the poIls. They 
coan do sO here. Do the British 
Communists take violence of this 
nature? Do they remove rails? 
Do they dislocate communica-
tions? Do they set fire to public 
property? Do they attack the 
warders in jails and kill them? 
Do they attack the police? 

Then he went on to list a number of 
other such criminal Gcts. 

He wanted to show that it is against 
criminal violenCe used against inno-
cent people, Therefore, he said, I am 
taking every preC'aution to guard the 
liberty of innocent people. This was 
the purpose. 

Then we h'ilve heard about the 
jurists;' about 'experts' constitutional 
law. There were some most eminent 
jurists in the country who had a ha·nd 
in the framing of this law. 

Shri AIladi Krishnaswami Ayyar 
was there. He said: 

"Person'a.! liberty has not the 
same content and meaning as is 
imposed into it by some of our fri-
ends who naturally feel very sen-

(Continuance) Bill 
sitive about people being detained 
without proper trial. I trust 
the House will take into ac-' 
coun t the various aspects Of this 
question, the future progress of 
India, the well-being and security 
of the State, the necessity of main-
taining the minimum liberty and 
the need for co-ordinating social 
control and personal liberty before 
corning to a decision." 

He justified it in those ter:ns IIUld 
explained why this was being done. 
He mentioned it as G necessary evil. 
This is what the eminent jurist who 
was mainly responsible for this part 
of the Constitution had to say: 

"The problem necessarily has to 
be faced beC'aUSe detention has be-
come a necessary evil under the 
existing conditions of India." 

One of the most enthusiastic advo-
cates of liberty further said: 

"There are people in this land 
who are determined to undermine 
the Constitution and the State, and 
if We are to flourish and personal 
property is to be secure, unless thb 
particul'ilr evil is removed and the 
State is invested with sufficient 
power to guard against that evil 
there will be no guarantee even 
for that individual liberty which 
we all desire," 

Shri Tyagi: Then we all agreed, 

Shri Nanda: The hon. Member, Shri 
Tyagi was present. He says: "Then 
we all agreed." He means to say that 
they agreed when the case was made 
out on that basis. 

Now I will turn to the hon, Mem-
ber Shri Koamath. Before that, I want 
to ~  a few words of Dr. Ambed-
kar who can never be termed a reac-
tionary, the appellation which has 
been applied to so many. He said: 

"I think. it has to be recognised 
that in the present circumstances 
of the country, It may be necessary 
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[Shri Nanda] 
for the executive to detain a per-
son who is tampering either with 
public order as mentioned in the 
Concurrent List or with the De-
fence Services of the country. In 
such a case I do not think that the 
exigency of the liberty of the indi-
vidual should be placed above the 
interests of the State." 

It is on that basis t'hat this clause 
has been included. 

The hon. Member, Shri Kamath's 
was oa very balanced and a very cogent 
approach to the whole problem. 

Shri Harl Vishnu KamaU1: Is it not 
of 1950? Was it in the Constituent As-
sembly or in the Provisional Parlia-
ment? • 

Silri Nanda: Have the constitutional 
values changed so radically in that 
period? 

Shri Harl Vishnu Kamath: Are you 
referring to the Constituent Assembly 
proceedings Or the proceedings Of the 
Provisional Parliament? 

Shri Nanda: 25th February, 1950 
(Interruption), This is what he said: 
the hon. Member will kindly listen to 
this replaying of his speech:-

"I agree, I entirely accept the 
hon. Home Minister's dictum that 
all subversive and dangerous ele-
ments in the country must be put 
in their place." 

Shri Harl Vishnu Kamath: I said: 
"put in their place". 

Shri Nanda: Then he continued to 
.. y: 

"rt is not enough that we say so 
and be done with it. The security 
of India is a very important consi-
deration. The defence of India is 
equally important, and more impor-
tant today. But We cannot ignore 
the BupJeme consideration that civil 
liberties should be preserved Blld 
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should not be done away with 10 
long as the preservation of those 
liberties is not inconsistent with the 
security of the State, the ntability 
of the State and the safety of the 
State." 

ShrI Bari VlsImu Kamath: What i8 
wrong with it? 

Shrl Tyagl (Dehra Dun): How 
patriotiC he is. 

8hri Nanda: He said: 

"So long as the security of the 
State is not jeopardised by the pre-
servation of those civil liberties-
that is a fundamental dictum to 
which I am sure the Government 
will agree--We should be careful .... 

Shri Harl Vishnu Kamath: There is 
nothing wrong in it. 

Shri Nanda: Let not the h'ln. Mem-
ber get impatient, because I am say-
ing something which has an imme-
diate bearing. He said: 

...... we should be careful to see 
that adequate safeguards are pro-
vided in such a manner that the 
liberties of the individual are not 
encroached upon by the executive 
or suppressed by it at its whim or 
fancy." 

Shri Bari Vishnu Kamath: Sir, I 
rise to a point of order. I stand by 
every word and every syllable of 
what I said on that date. Is there 
anything in my speech justifying pre-
ventive detention? Have I used the 
Nord anywhere? He promised to 
quote from my speech. He is misquot-
ing and mis-representing me and alsl) 
misleading the House . 

Mr. Speaker: Order, order. On the 
one side the hpn. Member says that 
he stands by every word that he said 
and on the other, he says that the 
hon: Minister is mis-quoting him. 

Shrl Harl VIShnu Kamath: No, no; 
mis-representilli and mialeading ~ 
HOUB. 
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Mr. Speaker: Order, order. He will 
kindly stick to every word and keep 
to his place also. 

8hr! Barf Vishnu Kamath: I am 
sorry ..... . 

Mr. ,speaker: Order, order. There 
is no pOint of order. 

Shrt Bar! Vishnu Kamath: Is a 
Minister in order to mis-represent and 
mislead the House? He said I justi-
fied the law. I never justified the 
Preventive Detention Act? 

Mr. Speaker: Order, order. If some-
thing is said which is a mis-represen-
tation, he can bring it to my notice 
afterwards by a statement. Now he 
should listen to what is being said. 

Shri Nanda: I did not say :mything 
from myself. I only quoted from the 
records of the Constituent ~  
I do not know whether there is any-
thing wrong with it. I only want to 
quote a few more words that he said. 
He said: 

"I do not for a moment say that 
our Government will deliberately 
and consciously arrest and detain 
persons unjustly and unfairly." 

Shri Hari Vishnu Kamath: I said it 
jn 1950. 

Shri Nanda: He said: 

"But when we legislate in this 
fashion we must provide for certain 
safeguards, in the absence of which 
subordinate officers who are endow-
ed with much wisdom may in the 
excess of their zeal exceed the po-
wers that We seek to confer upon 
them." 

Shrl Harl Vishnu Kamath: I refer-
red to the misuse of the power given 
to it. 

Shrl Nanda: Then he added: 

"May I hOPe and pray that the 
powers that we seek to vest in the 
Central and the State Governments 

(Continuance) Bill 

through this measure will be exer-
cised very fairly, wisely and justly. 
and gparing too, and that no indi-
vidual will be in a position to com-
plain that his liberty has been cur-
tailed .... " 

All these are about the legislation, 
about the safeguards and about the 
things which I am sayin2 now. Of 
course, there can be some kind of a 
discussion whether the safeguards have 
been properly exercised or not. 

Shri Bart Vishnu Kamath: He must 
remember the question of Telangana 
also. 

Shrtmati Renu Chakravartt,.: He 
wants some PSP members .... 

Shrl Karl Vishnu Kamath: You 
were not here then .... 

Mr. Speaker: Now both are here 
and both have to co-exist. 

Shri Rari Vishnu Kamath: All of 
us with Shri Nanda also. 

Shri Nanda: I shall now take up 
another aspect of the question. One 
after the other, hon. Members raised 
the question whether this legislation 
has been used to serve the purposes 
for which it was enacted. I also, in 
anticipation, had indicated Borne mea-
sure of agreement with them that this 
legislation has not been used suffi-
ciently, as it appeared to me, having 
regard to the magnitude of the evil in 
this country regarding profiteering, 
regarding misuse of the resources 
which the people have in regard to 
commodities etc., regarding prollteer-
ing and hoarding of essential commo-
dities and other matters. I ngreed 
then. But I was referring to this Act 
then. Later on I have found that un-
der other laws action has been taken. 
Apart from the Defence of India Rules 
which' have been in force during the 
last one year, there is the Essential 
Commodities Act, 1955. Under this 
measure many cases have been start-
ed. According to the latest flgurel. 
1997 cases have been started under the 
Defence of India Rules against black-
marketeers and hoarders. Similarly. 
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[Shri Nanda] 
under the· other measure, nearly 1500 
cases have been started. Therefore, 
this Government is able to come for-
ward and say that this aspect has not 
·been ignored. There are powers un-
der other laws which have been used. 
But I still feel that more has to be 
done on that account so that the peo-
ple may be saved from the exploita-
tion on account of which they are 
suffering now. 

I will now come to another very 
important aspect, whether having 
agreed that under some conditions it 
is Open to the Government to be justi-
fied to have the use and exercise of 
these special powers, the "onditions 
that exist now are still of the same 
nature that possibly furnished the 
justification on earlier occasions. Have 
they got the same abnormal character 
that the use of this legislation should 
be continued? That is a question 
about which I would like to say a few 
things now. I might immediately first 
say a word about the phrase 'inter-
mediate stage'. Some fun was ,nade 
of that. There is an Emergency, but 
short of this, there may be 
abnormal conditions and this may 
be an intermediate stage. Now, 
if the conditions are not nor-
mal, if there are disturbances, if 
there are those elements, fhich there 
are in the country still unfortunately, 
people whose emotions are roused, 
exploited, for various purposes, the 
communal hatred is inftammed and 
fanned and then there is the question 
of linguism, regionalism, provincia-
lism, all these various passions and 
emotions, we have not yet been able 
to fully integrate the nation on the 
basis of complete, full, democratic 
values. These things remaining there, 
the question for us is: are the condi-
tions now still such that the poten-
tialities of mischief remain? Now, we 
haVe to judge in the light of the ex-
perience of the last three years. I 
might say: should be want, if things 
are not good enough, if people· feel 
that there is not enough security, 
after having satisfied ourselves that 
with the normal powers which we 
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have got, our machinery is being em-
ployed and yet it is not able to cope 
with that,-these special powers? 
Should we leave things to develop 
and worsen to the point that we have 
to declare an Emergency, not because 
there is foreign aggression or a fear 
of agression, but because of internal 
disturbances of that kind, or, should 
we, if things are not normal, make 
use of an intermediate stage where a 
small exercise of special powers en-
ables us to avoid the deterioration of 
the situation to an extent that may 
be undermining the whole basis of 
democracy? What I am saying is not 
idle words. The hon. Member Mr. 
Masani said, "Look at the world and 
the Asia." There are countries-I do 
not want to name them-which have 
achieved Independence and freedom 
and yet democracy is not there, demo-
cracy in the sense in which we under-
stand it. Democracy should not be 
taken for granted. We can lose it, if 
we are not carefUl about it. 

Shri Frank Anthony (Nominated-
Anglo-Indians): We have lost it. Why 
not adopt the Communist way? That 
will be quicker! 

Shri Nand.a: I will present him the 
record of what I said about him later 
on. Therefore, it is very essential 
that we do not shirk our duty. What 
the hon. Member said has been cha-
racterised as savage and virulent. The 
sevagery of words is not really going 
to kill any good cause. 

Apart from all those things which 
are mentioned, all those tension, 
which are created in this country, we 
have got the problem of poverty, of 
unemployment, of bringing about 
equality. This whole idea of classical 
liberalism is not going to satisfy us. 
Because we have a vote, equality be-
fore law, that is not all. We had an 
incomplete revolution. That revolu-
tion has to be completed. Radical 
changes have to be brought about in 
this country in order that the people 
have all the things that they need and 
for that purpose, the whole pro-
gramme of development which must 
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cause strains is there. The population 
is increasing fast; scarcities are being 
caused; while more progress is occur-
ring. Let us see the things in the 
whole perspective. Things are being 
produced more than ever before; all 
the commodities are much more and 
yet we find that there is all the strain 
and stress and the scarcity. This prob-
lem is there before us. It is not that 
anyone of them is a cause or a justi-
fication. It is the situation as a 
whole. It is not the case of a 
few spies or a few goondas or 
a few of this Or that category. 
It is the scale and the magnitude of 
the activity. It is also the con:litions 
of society in which these things are 
coming about. It is all that situation 
taken together which presents us with 
this dilemma and it has to be faced. 
So, if we 'bring in this legislation, it is 
having regard to the entire situation 
that we are facing. And what would 
be the alternative if we are not able 
to deal with these things, counteract 
these tensions and What next emerge 
out of it? We may become entirely 
incapable of solving those problems 
and, therefore, while the full mea-
sure or democratic values has to be 
cherished and enshrined in our legis-
lation, let us not be stampeded into 
doing things which are going to be 
worse for the country in every possi-
ble way. 

Now, I will say one thing more in 
this context. The question was: is it 
gOing to be a permanent legislation? 

Shrl Frank Allthony: Definitely; no 
question about it. 

Shrl Nuda: It is not. The hon. 
Member may smile about it. I have 
no intention at all that there should 
be .... 

Shrl Fraak Anthony: Cynical. 

Shri Nanda: Yes, cynicism also is a 
quality which he claims. What we 
have to face upto is this-that we 
have this legislation for so many 
years-this is what is said. Well, we 
are also contrasted with other coun-
tries, Other countries have had long 

(Continuance) Bill 

centuries in whiCh democratic tradi-
tions have evolved and they have pass-
ed through so many phases, ups and 
downs, and to compare them with us 
is not proper when democratic tradi-
tions are not settled down here. But 
I do not want to compare. Let us see 
things as they are. Let Us see what 
We can do here. I will request the 
hon. Members one thing. I am mak-
ing to them a proposition. I would 
like the Act to go as soon as possi-
ble. There is no intentiqn of keep-
ing it in permanently on the statute. 
It should go even before three years. 

Shrl Harl Vishnu Kamath: Noth-
ing is permanent in this transitory 
world. 

Shri Nanda: I would be the hap-
piest person if it goes. Now, there 
are conditions. The hon. Members 
just see the problem that is before 
us. As I said, it is a combination of 
circumstances and situations. It is 8 
total effect, the concentration of ten-
sions, of difficulties of various kinds, 
communal, this and that and if it is 
said that the Communists can dis-
rupt it, Why can it not be said that 
those who inflame communal passiolls 
>are also disturbing and subverting 
the democracy of the country and 
why it not be said that those who 
have got the power of money can 
also subvert the democracy? Let us 
take all these things together. My 
offer is this: I shall look after goon-
das; I shall look after .... 

Shrl Bari Vlshuu Kamath: Sadhus 
and goondas both. 

Shrl NIUlda: His 
sadhus .... 

aversion to 

Shri Barl VishIlu Kamath: Not 
aversion; but it is a statement of 
fact. He is the President of the 
Sadhu Samaj. 

Mr. Speaker: Order, order. There 
ought not to be any wonder the hon. 
Heme Minister bas to look after the 
sadhus as well as the goondas. 
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8hri Nanda: They will be .,ery 
useful for various gOOd purposes in 
the country. The proposition is trjs: 
We will do all that is possible to 
look after this problem. Will they 
undertake that parties, political par-
ties, organised groups, will not ,oun-
tenance any agitation which leads 
upto violence, will not countenance 
any intimidation, anything which 
leads to coercion? 

8hrimati ReDU Chakravartty: You 
get an assurance from Mr. Masani 
first. We will also give an assu-
rance. 

Shri Nanda: All right, here is some-
thing. This Act will be repealed be-
fore the three years are out. Let us 
do something about it. I mean busi-
ness. There is so much to be dealt 
with, so much to be faced that the 
problems of the administration become 
alm:lSt baffling. If we are free from 
that, if the large parties, responsible 
parties, organised groups, make it cer-
tain and try to work out a technique 
and a scheme that On their side-agi-
tations may be ~  :here is nothing 
to stop that . 

Shri Hari Vishnu Kamath: It is a 
constitutional right. 

Shri Nanda: Demonstrations may be 
there, and we have to see that the 
people are able to express themselves, 
that their mind is allowed to assert 
itself, all that may be there .... 

8hri Hari Vishnu Kamath: Even 
satyagraha. 

8hri Nanda: ...... but there should 
be no intimidation, no coercion and 
no violence. If we got that assurance, 
then I would ~I cannot say about 
the Government, but I am sure my 
colleagues will agree with me, and I 
shall advise my Government-that we 
should agree to take off this Bill from 
the statute-took. Therefore, let us 
work it out on that basis. Here is the 
<lnUS on them now. 

8hrirnati Renu Chakravartty: Under 
which category will capitalist exploi-
tation and intimidation fall? 

(Continuance) Bill 
Shri Nanda: I have answered that 

already. I have not put them in any 
different category from the others; 
they are in the same cateiory. The 
implication is that the hon. Member 
Shri M. R. Masani is a protagonist of 
those people but I do not think he will 
accept it. 

8hri M. R. Masanl (Rajkot): So far 
as my party is concerned, I accept his 
offer. Our party has never broken 
any law and will not countenance the 
breaking of any law. He can have 
my assurance. 

Shrl Nanda: The laws about pro-
fiteering and all those things are there. 

~  "Ulf ~~ ~  : ".it--q"e:I" 
11 ~  ~  ~  ~  ~ I it 
m9<TrFf ~ -~  'T'IT rril:T f'f. f:lTFT 
~ 'j., if, fi1n; <r g 'f WTCT l'ff ;f r lfT lH 
'<sf ;f flT1, "f=! i'lTI'T. mn'WT''f fHi::r 
<frf"fii ;;r>.ri ~ -rr:f ~ f'l; f;11 w·pm T1i" 
~ 'f.'tiT I ~  ~  'fi{T ( ~  
~  q-"FH 'iT";- 97', -1 I ( I nterrup-
lions ) 0'f ii':·n rr{f ;for ~ I ~  jff 
gt t, '3'F tt ~ ~ I 

Mr. Speaker: Order order. 
ought not (0 be cross-questions 
controversies. 

There 
and 

Shri Surendranath Dwivedy (Ken-
drapara): I want to know from the 
hon. Home Minister whether Govern-
ment are prepared to give this asSU-
rance that they will not indulge in 
such activities as will encourage vio-
lence in this country? We are 
.against violence, and no poli,i-
cal party here which is wed-
ded to cemocracy ever advocates 
violence 0, does any action which will 
lead to violence. 

Therefore, it would lead to this. If 
this Act remains, after all these parties 
here in this House have pledged that 
they will not encourage any a~  
which will lead to violence. W1J1 1t be 
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used only against those parties which 
do not abjure violence? That is the 
assurance that we want. 

Shri Bbagwat Jha Azad (Bhagal. 
pur): There are some politicians who 
make promises to .break them. 

Shri Nanda: We shall have means of 
dealing with others who are acting 
against the public interest and the in· 
terests of the nation; we shall have 
the means. Let us get rid of this pro-
blem first. 

Regarding violence, since we are 
now discussing . . . 

Shri Hari Vishnu Kamath: The hon. 
Mini3:er is shifting his ground nO'l'l'. 

Shri Nanda: No, I am not 3hifting 
ground. Let me know what the 
ground is 

Shrimati Renu Chakravartty: Shri 
M. R. Masani may have given his as· 
surance. But what about the goondas 
that ure employed by the employers 
and tha t are let loose upon the trade 
unions? 

Shri A. P. Sharma (Buxar): There 
are certain parties and people who are 
anti-national and this Act is meant for 
dealing with them. 

Mr. Speaket: Order, order. There 
are differences of opinion. Therefore, 
the hon. Minister must be heard first. 
He had made that offer. The parties 
can consider it. But that will be a 
question for settlement afterwards 
not now. It cannot be decided just 
now. 

Shrl Nath Pal (Rajapur): I want to 
point out one thing. Normally, nobody 
will accuse Shri Nanda of dramatics. 
But just now he has made a tremend-
ous dramatic gesture and thrown a 
challenge that if the 'leaders of the 
parties will here and now make a 
pledge that they will adjure violence 
in any form, then he will come for-
ward with a proposal and advise his 
Government that this Act should be 
1850(Ai) LSD-4 

removed from the statute-book. May 
I ask him this question now? What 
is logical now is this. He has got the 
assurance from everyone, beginning 
with the communists . 

Shri A. P. Sharma: 
those people who are 
anti-national activities? 

What about 
indulging in 

Mr. Speaker: Order, order. When 
one hon. Member is on his legs, an-
other hon. Member cannot stand up 
and speak. 

8hri Nath Pai: In view of the fact 
that the assurance has been given by 
all the leaders of all the parties, may 
I ask where he finds the necessity of 
continuing with the passing of the 
Act? He wanted an assurance, and 
he has got it. Why doell he not with-
draw the Bill right now? 

Shri Hari Vishnu Kamath: Withdraw 
it. 

8hri Nath Pai: He should withdraw 
it right now. 

Shri Tyagi: The goonda parties are 
not represented in the House. (Inter-
ruptions). 

Shri A. P. Sharma Tose-

Mr. Speaker: Order, order. The 
hon. Member might resume his seat. 

Shri Nath Pal: The assurance has 
come already. 

Mr. Speaker: So far as I could 
understand it, he did not give any 
guarantee or make an offer in this 
form that just now, it this ·guarantee 
or assurance is given, he will not pro-
ceed with the Bill before the House. 
Am I right? 

Shrl Naacla: You are right, Sir. 

Mr. Speaker: This offer was also an 
aIlgument to get his BIll passed first. 

Sbri Nath FaI: As usual, you have 
shielded him. 
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Sbrl Bade: If that is the attitude of 
the Prime Minister and the Home 
Minister, then we have no objection. 

Sbri Nanu: You have always been 
fair. But you may kindly allow me 
to qualify it. I shall have to qualify 
that, not what I said but what you 
have said. It is not an argument that 
I have advanced. I never build my 
case in this way. But I do not want 
that on the spur of the moment some-
body should stand up and give this 
assurance. Let my hon. friends go to 
their parties first, and ask them. Let 
them go and have the sanction of the 
party and then give this assurance, 
and not immediately, this moment, in 
this manner. 

Shri Surendraaath Dwivedy: You 
can have the assurance here and now. 
There is no sanction needed for this. 
The party stands for it. What is the 
sanction needed for this assurance? 
We say that we stand by it. The 
party also adheres to it. We have 
followed it all these year. So, there 
is no sanction necessary. (Interrup-
ruptions) . 

Shri Nanda: I shall proceed to deal 
with the point that I was dealing 
with. 

Mr. Speaker: Order, order. There 
ought not to be any excitement on 
this. 

Shri Nambiar (Tiruchirapalli): 
Yesterday, this was what I spoke, and 
this is on record. I am reading from 
the debates: 

6hri Tyagi: Violence only. 

Sbrl Namblar: Never ~  The 
communist Party has made it very 
clear repeatedly that it does not stand 
for violence.". 

Shri A. P. Sharma: That is only in 
language and not in practice. 

Shri Bbagwat Jha Azad: There are 
some politicians who make promises 
to break them. 

Sbri Namblar: What else do my hon. 
friends want? Here is the assurance 

(Continuance) Bill 
given in this House in the course of 
my speech. 

Shrimati Vimla Devl (Eluru): What 
more do hon. Members want? 

Mr. Speaker: Order, order. The hon. 
Home Minister has said that what I 
bad observed was not what he intend-
ed. But he must give me that much 
latitude that it was only in a lighter 
mood that I was saying that. He 
should not have taken it so seriously. 
1 was only appealing to hon. Members 
that that question was not to be decid-
ed just now and immediately. It is 
not as if they should stand up now 
and say that they do not stand for 
violence, and, therefore, immediately, 
the hon. Minister would withdraw thl!' 
Bill. That is not the position. So, 
there should not be any more contro-
versy on this. 

Shri Nath Pai: There is no contro-
versy. But he asked us for an assu-
rance and we gave it. He said that 
we must speak with the authority of 
the parties. It is quite obvious that 
the authority is there. 

Mr. Speaker: The hon. Minister 
desires that let this Bill be passed 
first, and then the parties might be-
have in a proper manner, and he woula 
watch for some time and then com' 
forward to remove it from the statute-
book. 

Shri Sureadranath Dwivedy: Now, 
he is exposed. 

Shrimati Renn Chakravartty: We 
have abjured violenCe except that if 
Government attack us in a certain 
situation we have to use violence in 
self-defence. That is the only situa-
tion where that will have to be used In 
self-defence. 

Shri H. P. Chatterjee (Nabadwip): 
I belone to no party. I represent a 
constituency. If I am not a second 
class citizen here than I must submit 
something; in my constituency lots of 
innocent men have been imprisoned 
because of this Act. Something ab-
solutely wrong is going on there. That 
is what I say. What about that? 
What you have observed in a lighter 
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mood is correct namely that Govern-
ment want to have the powers. But 
I may point out that their men are 
not innocent; their men are doing 
havoc in my constituency, and I would 
repeat that. 

I5Ii ~ qm' (<rmil'fl),: 
~1 1 ~ 1 ~~1 

IIft:Im 'ltRlf : ~ ~~ >r.T ~  ;r{f 
~ ~ ~  I 

Shri Nanda: I shall proceed to deal 
with the situation as it is now. 

'11 ~~ : '-Wl'el ~~ I  
'iTT iRT omr 'Ii'f ,;ftf;;rit, 'flf"ff>r. ~  if. t 
iITi'f'.ffll' ~ ciM- ~  ~  ~ 'lfT1n 
-n<1T ~  'fro ~ I ~~ ~ ~ f>r. ~ 
~ ~ 'P ~~ Ifl;'t 'Ef! 'P 'lfrq'0'f ~ ~ 
~ ~  lTlI'T ~ f>r. ;;1"1' >;t iJ <I .(hl! ""'fIT ~  

lI'T ~  ~ ~~ I ~  ~ 'P f.;ro; ~  iJ 
'foTifif ~ I >r.<'f ij- ;;1"1' 'f.Tof<r ~ ~ ffi1f.t 
~  ~ m ~ (  q-;P-lI'T ~ f<1T{ ifT 
iRT4T "IT ;:-f:T ~  mf'fo <it{ ifi9 if.<: <r 
~ I ~~ 'foT 'liP: '!i1i 'Sf il';jf'if 'Sf(fTrr 

~  ifl'ffi' ~ I ~~ ~ 'P '.f.TiifT iJ ~I  
ifl';r Cfl7'IT ~  ~ I qihr 'lfr ~ - 'f.T'!i'f' 
iRT4T 'Pit ~ 'lih: qlf if 'for ~ ;r fi'f"foT<'T 
if.<: m;:r ~I ~ m if.<: ~  I I ~ ~ 
or ~I  ~  ;fr ~  t. I 

~~  : ~  'for ~  if 
lI'if ~  ~I  a;;fm ~ ifffi'lI'T ~ lI'T ~ 
~~ m:r omr 'for m ~ ? 1.f4T m:r 
qlT;,fT ;fr ~  ~  omr ~ I1  ~a- ~ ? 
Shri Nanda: I do not disbelieve 

them, but I have reasons for assuming 
this attitude: let us see how things 
unfOld, because although there is the 
profession from this side 'lIld that 
side that they do not believe in vio-
lence at all, even now I have got 
reports which show that all things are 
happening. I have reports of yester-
day and today. If this is going to be 
continued in this manner, if this is 
the kind of faith in non-Violence that 

(Continuance) Bill 
is there, then it is something which is 
not really 100 per cent. 

I have got today reports. The hon. 
lady Member said something about 
gherao. 

An Hon. Member: What is it: 

Shri Nanda: She knows what it is. 
I! she thinks that it is compatible with 
this kind of resolve that they will 
abjure violence, then our cOllcepts 
differ. 

Whn! happens in a gherao? There 
is a demand from the workers. 

Shri Dinen Bhattacharya (Seram-
pore): It is not violence. 

Shri Nanda: I will explain ,\hat it 
is. Only a month ago a manager had 
been beaten to death after a ghera. 
(Interruptions) . 

Some Hon. Members: That is not 
correct. 

~  ~ ~ I ~ ~1  
i'f'1l'f,' I1>lir:lT if, ;;n7 ;r <PIT ~ -  3f;;:T 
q7 -t7f ;pn 'TI 

Mr. Speaker: would aDpea] to 
Members to see that there is no viol-
ence here. I am rather feeling ap-
prehensive about it (Interruptions). 
As I sa'd earlier, this is the beauty of 
democracy, that we listen to speeches 
and observations and views that are 
opposite to one's own. Let us main-
tain that atmosphere. 

~  II ~~ r: I ~  
~ mlI''Xg' ~ m ~ 7fT ;reT ~  

;;rift ~~  ~  'fT I 
Shri Nanda: The workers may have 

a legitimate demand. They may have 
a good grievance. There are in this 
country-I am not now dealing with 
labour policy--aU kinds of arrange-
ments and agencies created. There ia 
conciliation, there is adjudication. All 
these measures are available for 
redress of grievances. Yet if they use 
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this method, what is the inference? 
2.000 persons surround a small office 
where there is an officer sitting and 
tell him not to come out till he has 
agreed to some demands. Some offi-
cers because of that intimidation have 
had to agree, to sign something. After 
that, if the officer goes back on that, 
he runs the risk of his life. This hap-
pens. If this can happen, naturally 
it is inconsistent with any profession 
of abjuration of violence. 

Shrimati Renu Chakravartty: The 
normal law of the land is absolutely 
sufficient to deal with such things. 
Why should you have this Act for 
that? 

Shri Umanath (Pudukkottai): Pea-
sants have been murdered in interior 
villages. Have you applied the Act to 
the murderers? 

Shri Nanda: Apart from the fact 
that Shri Masani's party may not be 
doing it, because he has no labour 
·following, others have be('n doing it. 

Therefore, I am only just saying 
this: let us come out and discuss it 
among ourselves instead of saying 
something in a moment of high excite-
ment. Let us sit down and deal with 
the matter. 

Shri Hari Vislulu Kamath: Is he 
going to call an all-parties conference? 

Shri Nanda: Someone pointed out 
that this is meant for political pur-
poses. As I said in the very beginn-
ing, let anybody show from the whole 
record of the last three years, that is 
after the passing of the Act on the 
previous occasion, any single case, a 
single case. 

Shri H. p. Chatterjee: There are 
many cases. 

Shri Nanda: I challenge that. 

Shrt H. P. Cbatterjee: Persons have 
been imprisoned in my constituency. 
I supported this Act. But in my 
constituency, people have been impri-
soned. 

(Continuance) Bill 

Mr. Speaker: He should resume his 
seat. 

Shri Nanda: As regards political 
parties . . . 

Shri H. P. Chatterjee: What about 
this? They belong to no party. 

Shri Nanda: There are half a dozen 
members of political parties in the 
whole of this period who have been 
proceeded against under this Act. It 
was not because they were members 
of particular political parties, but be-
cause there were other qualifications 
also. 

Shrl D'ari Vishnu Kamath: Qualifi-
cations? 

Shri Nanda: This is a very import-
ant stage of my argument. If once 
we clear the deck of this political 
bogey, that we are not using it for poli-
tical ends, not for entrenching our-
selvt's . . . 

Shri H. P. Chatterjee: You are 
using it. 

Shri Nanda: Once we clear ourselves 
from that, it becomes a question whe-
ther the gocmd.as should be dealt 
with in one way or another, whether 
the persons who harbour dacoits 
.should be dealt with in this way or 
that. Then it becomes a question 
of give and take. Then we can 
see what has to be done, whe-
ther the safeguards are not 
enough for them, and whether what-
ever has been provided in our :egis-
lation is sufficient or not. 

'itT ~ "'. (~  11 ~  
~~ ~~ ... 

1AUf'" ~  : ~ ~ <rifT ~ 
~ ~ I 'm'1 ""5 ~  I 

'tT ~ "'. : ~ mite ~ ~ 
~ ~ 1 

~ ~ : mi.:, mil: I ~ 
ttifi ~ .. ~  iiIIT ~ q'T<: ~ ~ ~ 
~~ ~~ ~~ 
~~~I 
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Shri Nanda: I have dealt with this 
part and ~  to the pOsition of the 
working of the legislation in terms 
of the provisions of the law. I have 
heard from hon. Members several 
complaints about the working of this 
Act. I think much of that criticism 
possibly was not well-based. I have 
got some facts before me which will 
possibly be 0: interest to hon. Mem-
bers, to Shri Anthony also. I have 
here a report of the judicial scrutiny 
of cases in respect 0: detention under 
this Act. Whatever is allowed, I am 
going to say. It says that action can 
be challenged in High Courts and the 
Supreme Court on any of the follow-
ing grounds: failure to comply with 
the statutory provisions, procedural 
irregularities in the passing 0: or-
ders or in the communication on 
grounds of mala fides. Actually what 
has been the number of cases chal-
lellged in High Courts? 70. Number of 
cases where High Courts gave deci-
lions setting aside the detentiOn or-
ders-16. Number of cases brought 
before the Supreme Court-7. Num-
ber of cases where the orders were 
set a ~  The reasons for set-
ting aside were that the grounds of 
detention were vague, irrelevBrlt, 
non-existent, thus handicapping the 
chance of effective representation by 
the detenu: delay between the dates 
of the different acts of the detenu 
and the date of the detention order 
is far too long to justify an infer-
ence of the need for preventive de-
tention. 

It was said: 'It does not matter. 
You have got some kind of notion: 

. you fancy something, that something 
has been done Iby a person, and shove 
him into jail'. The thing has to be 
shown. It is not a single act: there 
has to be a series of acts which alone 
can constitute adequate ground for 
this purpose. There are the reasons 

~  . there is nothing in the grounds 
to mdicate that his actil'ities are so 
dangerous as to require the remedy 
of preventive detention; the mere 
tact that a person is a habitual off-

(Continuance) Bill 
ender and commits several crimes is 
not a valid ground of detention. Some 
of the reasons for which the Supreme 
Court has set aside the detentions are 
these: the detenu was served with 
a detention order and grounds of de-
tention in a lanuage he did not under-
stand. This point was made here: by, 
I think, Shri Trivedi. I think this is 
a weakness in the procedure which 
I would like to rectify immediately. 
That is, the detenu should be given 
the grounds in the language he can 
understand so that he knows how to 
answer them. Then orders of deten-
tion served on persons when they 
were already in police custody for 
particular offences are iIIega!. 

Shri Frank Anthony said that this 
one year means nothmg at all, be-
cause yOU can keep a person in jail 
indefinitely for the whole of his life, 
even though he has done nothing 
more. I have great respect for him 
for nothing else but for his know-
ledge of law. 

13 hnI. 
Shri Frank Anthony: Will the Home 

Minister tell me two things? Cannot 
the order be made year by year a 
year at a time? I will give you 're-
ferences to Supreme Court cases in 
five minutes in the Lobby. The se-
~  POint is this. Excepting for 

highly technical points-I have struck 
them too--vague grounds, etc., have 
they specified that demonstrably false 
reasons can be looked into by any 
court? Can they go into the truth or 
falsity of the grounds? 

Shri Nanda: The point the hon. 
Member makes does not apply to year 
to year: it applies to the whole basis 
of the orders. Alter having been 
detained for one year can he be 
detained for the same thing at the 
end Of it? A fresh order has to be 
passed. 

Shrl Frank Anthony: He has not 
answered my point. If the fresh 01'-
der is made on specific grounds but 
demonstrably false grounds, how can 
the courts assess their falsity? 
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Shri NIUIda: He is shifting the 
ground .... (Interroptions.) 

Shrl FraDk AnthoJly: 
shifted ground. 

haVe not 

Sbri NIUIda: Let us first know that 
this is preventive detention. A per-
son is removed from the scene In 
order that he may not be able to do 
mischief. If it is to be proved in a 
court of law, the preventive detention 
measure will not be necessary. We 
do not go to a court to prOVe it; we 
have made safeguards. I read out 
the grounds. Legal assistance is avail-
able to the detenu for the purpose of 
making his representation. 

Shri Frank Anthony: 
the advisory board. 

Not before 

Shri Nanda: Hon. Member spoke 
something derogatory about the ad-
visory 'board. The Chairmm are re-
tired judges of High Courts. 

8hri Frank Anthony: 

8hri Nanda: So what? Then only 
he should be everywhere in order to 
do justice. The c!etenu makes his 
representation. Only in a half a 
dozen cases those grounds were not 
fully indicated and withheld from 
the detenu. But it is necessary to 
give these grounds to the advisory 
committee. The advisory committee 
calls for any other information. It 
has done so on many occasions. Maxi-
mum safeguards are provided so that 
'.here is no arbitrary exercise of the 
powers of the ex('cutive. 

I am sorry that I am taking a little 
more time than I thought I would. 
Hon. Member asked me about the 
number of cases under the DOl rules. 
1269 people were detained under 
those rules but today their number 
has come down to 382. 96 persons 
were ordered to be released by the 
advisory boards. Hon. Member used 
choice epithets about the advi"ory 
boar.ds-they are impotent, this and 
and ~a  

(Continuance) Bill 

Shri Frank .Anthon,.: I do not 
make them impotent; you have macle 
them impotent. 

Shri NIUI4a: I do not know where 
he got that idea. In 488 cases deten-
tion was upheld; 137 were released 
from detention by the Government 
suo motu; 16 were released by the 
High Courts. Three were released by 
the Supreme Court. So these ad-
visory boards do perform'their duties; 
they do not leave things at the mercy 
of the executive .... (Interroptions.) 
The number of persons assisted by 
lawyers or friends fOr drafting re-
ports-290. 371 appeared personally 
before the advisory board. The num-
ber is 36 of persons in whose cases 
information was called for by the ad-
visory boards from any other person. 
These few figures graphically show 
how the mechanism is working. 

I hOpe, Sir, that conditions will soon 
be created and all will co-operate and 
collaborate in creating those condi-
tions sO that this could be dispensed 
with as soon as possible. 

8hri Hari Vishnu Kamath: On a 
point of clarification. When I put 
the question earlier, he said he would 
answer later. May I read out my 
question from the script, the question 
I put when he began his speech, 
earlier, during the First reading stage. 
I asked him whether with a view to 
facilitate fruitful discussiOn the 
Minister could give us information as 
to in how many countries where the 
system of parliamentary democracy 
prevails the law of preventive de-
tention obtains today. He said he 
would give it later but he has not 
given it so far. 

Mr. Speaker: He referred to 
and said he could not ~  it. 

it 

Shri Nath Pal: When he sought 
the introduction of the Bill, I sought 
to raise a point and he assured me 
that he would perhaps try to reply 
that point. The question which I 
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raised at that time was: wh,. lnspite 
of ample and vast powers with which 
the Government is armed under the 
Defence of India Act, he thinks it 
necessary to bring this Bill? Is he 
contemplating to withdraw the em-
ergency and so he is afraid that he 
will be deprived of those powers? If 
the emergency is to continue where 
is the need for this? 
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Sbrl FraDk Anthony: May I just 
PUt one question? I had pointed out 
that under the Habeas Corpus Act 
of 1679, 300 years ago in Britain, a 
counsel could appear before the Ad-
visory Council. Let us assume that 
the members of the Advisory Board 
are all honourable men. What is the 
object, at least .... 

Mr. Speaker: We have got just 
one or two clauses; the question is to 
extend the periOd of the Bill. We 
cannot go into all those details now. 

Sbrl Frank Anthony: Of course, 
everything in the garden is fair. The 
question is, what is the objection to 
a lawyer to appear, as was done 300 
years ago in Britain, befo;re the Ad-
visory Board? 

_To Uq' ~ ~  ~  ~ 
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If( ~ ~  ~ iRm tfIn ~  
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~ fin:)uT i!iflT rn ~ I W ;;.r « 1fT 
~ ~  

Shri Namblar: Even yesterday, it 
was pointed out whether the hon. 
Minister will give an assurance that 
this Act will not be used against 
workers who are On strike for legiti-
mate reasons and are peaceful, with-
out resorting to any sort of violence. 

Shrl Nanda: (I shall deal with 
these points quickly. The first was 
about the legislative competence of 
Parliament. The hon. Member Dr. 
Lohia referred to it. This legislation 
has settled down over a period of 
years. References have been made 
to high courts and the Supreme 
Court. The law is very clear on that 
subject. I do not think he need 
worry about that. 
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~~~  
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~  ~  ~ ~ ~ 
~  !Ii! ~ ~ ;;n ~ I 

Shri Nanda: I cannot go into all 
those details. But I do not think the 
hon. Member's apprehension is well-
founded. 

Now about the question raised .by 
Shri Nath Pai, if he had been here 
in the House when I explained the 
BiB to begin with, he would have 
got the answer. The answer was 
very clear. Before the emergency 
was declared there was a situation 
which, according to us, called for the 
exercise of the provisions of this Act. 
We want to end the emergency very 
soon, and since the question of nor-
mal situation is not there, according 
to us, there is this provision. Second-
ly, as I pointed out, there are safe-
guards in the Preventive Detention 
Act. All these things-the grounds, 
the Advisory Boards-are not there 
in the Defooee of India Rules. There 

Division No. 13] 

AYES 

are a number of people whom one has 
to catch hold of, which will then 
justify the use of the Preventive De-
tention Act with the safeguards and 
not the mC:re severe legislation. 

Then there was the question as to 
what happened in Ajmer. I cannot 
answer it immediately. Extenunent 
is a matter for the States. It is not 
part of the Preventive Detention Act. 
I do not know whether any other 
question was raised. 

Shri Nambiar: The question of 
trade unions. 

Mr. Speaker: That is all. do 
not allow any other question. 

The question is: 
'That the Bill to continue the 

Prevootive Detention Act, 19M, 
for a further period, be taken into 
consideration." 

The Lok Sabha divided: 
Mr. Speaker: Any corrections to 

be made? One to be added to 'Ayes' 
and one to be added to 'Noes'. 

[13.18 hrs_ 

~ ~ 
Achal Singh, Shri 
Achuthan, Shri 
AI .. , Shri A. S. 
Aney. Dr. M. S. 
AnjanaPp., Shri 

Chaturvedi, Shri S. N. 
Chaudhuri, Shti Sichindra 
Chaudhuri, Shrimati Kamala 
Chllvda, Shrimatl 

Gut'lta, Shri Shiv Charan 
Hajamavis, Sbri 
Hanumanthaiya. 8hrl 
Harvani. Shri Ansar 
Hazarika, Shri J. N. 
Heda, Shrl And, Shri Bbqwat Jha 

Babunath Singh, Sbri 
BajaJ, Shri Kamaln,y.n 
BakHwal, Shri 
B.I Kri.hna Sinllh, Shrl 
Barlt.lalr:i. Shrimati Rcnulta 
Befup,I, Shri P. L. 
B .... PPa, Shzi 
Basumatari I Sbri 
B.swant, shri 
Beara, Shri 
Bhagat, Shri B. R. 
Bhakt Darshan, Shri 
Bhatkar, Shri 
Bhattachuyya, Shri C. K. 
Bist, Shri J.B.S. 
BorooBh, Shri P. C. 
BrajeshwllJ' Prasad, Shri 
BriJ Raj S ~ a  Shri 
Chanda, Shrimlti Jyotsn. 
Chandak. Shrl 
Chandrasckhar, Shrimalj 
Chaltar Singh, Sbri 

Chettiar, Shri Rama.nathan 
Chuni La!, S hrl 
Dane, Shrl 
Daljit Singh, Shr! 
Das, Dr. M. M. 
DBS, Shri B. K. 
Das, Shri Sudhanlu 
Dass, Shri G. 
De.hrnukh, Dr. P. S. 
De.hrnukh, Shri B. D. 
De,hrnukh, Shri Shivaji Rao S.' 
Dhuleshwar Meena, Shri 
Dighe, Shd 
Dwivedi, Shri M. L. 
Elayaperumal, Shri 
Ering, Shri D. 
Gackwad, Shri Fatch Sinhrao 
Gahmari, Shri 
Gaits; Singh Rao, She! 
Gandhi, Shri V. B. 
Ganga Devi, Shrirnati 
Goni. Shri Abdul Ghani 
Govind Das, .Dr. 

Hem Raj, Shri 
Himatsingka, Shl i 
Iqbal Singh, Shrl 
Jadhav, Shri TulshidBS 
Jamir• Shri S. G. 
Jamunadevi, Sbrimati 
Jedhe, Shri 
lena, Shri 
Joshi, shri A. C. 
Joshi, Shrimati Subhadra 
Jyotishi, Shrl J. P. 
KBbir. Sbri J-Iumayun 
Kappen. Sbri 

~ a  Shri 
Kayal, Shri P. N. 
Keduia, Shri C. M. 
Khadilk.ar, Shri 

~ ~  t;:ehr Chand 
Kindar Lal, S ~ 
Ki&lln Veer, shrl 
Kototi. Shii Liladhar 
1(0vj8Igl, Sbri H. Y. 
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'lCripa Shankar She, 
Kriabna. Shel M. R 
KUHCI. Shei B. N. 
Labhmikanthamma. Sheimati 
Lalit Sen. Shei 

.Lubr. Shei N. R. 
Lumi Bai. Sheim.ti 
Lonikar. Shei 
M.had ••• Pruad. Dr. 
Mahtab. Shei 
Mabilhi, Dr. Sar<>iini 
Ma1aichami, Shri 
MalavlYI. Shei K. D. 

.Malhotra, shei Inder J. 
MandaI. Dr. P. 
Mandll, Shei Yamuna Pruad 

,Manui, Shri 
Marandi, Shei 
Maruthiah. Shei 
Muuriya Din, shr i 
Matchara;u, Shri 
Mathur, Shei Hariah Chandra 
Mehrotra. Shri Bra; Bihari 
Miahra, shri Bibhuti 
Mi.he., Shei M. P. 
Misra, Shri Shysrn Dhar 
Mohanty, Shei G. 
Mohiuddin, Shri 
Morarka. Shei 
Morc, Shri K. L. 
Muiterjce. Shrimali Shards 
Munzni. Shri David 
MUTti, Shri M. S. 
Muthiah, Shri 
Naidu, Shri V. G. 
Nallakoya. Shri 

Nand., Shri 
Naskar, Shri P. 5· 
Nayar, Dr. SU9hiia 
Nehru, Shri Jawahllrlal 
Nigam. Shrimati SOYitri 
Niranjan Lal, Shri 

Oza, Shri 

Paliwal, Shri 

Pandey. Shri R. S. 

Panna Lat, Shri 

dant, shri K. C. 

Patel, Shri Chhotllht-ai 

Patel, shri Man Sinh P. 

Patel, Shei P. R. 

Anthony, Shri Frank 
Bade. Shri 
Barrow. Shri . 
Basant Kunwari. ShrimaU 
Bcrwa, Shri oatar La! 
Bhattacharya, Shri Dinen 
Bhawani. Shri Lakhmu 
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Patel, Shei Raj .. hwar 
PatU. Shei D. S, 
Pltil, Shei S. B. 
Patnait, Shei B. C. 
Pilla!. Shei Nataraj_ 
Prabhakar, Shei Na .. 1 
Pratap Sinsh. Shei 
Puri. Shei D. D, 
Raghunath Sin,h. Shei 
Raghuramaiab, Shei 
Rai, Shrimati Sahodrabai 
Raj Bahedur. Shei 
Raja, Shei C. R. 
Rajdoe Singh, Shr 
Raju, Dr. D. S. 
Raju, Shei D. B. 
Ram Sewok. S hr 
Ram Subhag Singh. Dr. 
Ram Swarup, Shri 
Ramaswamy, Shri S. V. 
Rsrndhani 0 .. , She i 
Rananjai Singh, Shri 
Ram:, Shri 
Rao, Dr. K. L. 
Rao, Shri laganatha 
Rao, Shri Krishnamoorthy 
Rao, Shri Milthyal 
Reo, Shri Raiagopaia 
Rao, Shri Ramapathi 
Rattan Lal, S bti 
Raut, Shri Bhola 

Rawandale, Shri 

Reddi, Dr. B. GoDaie 

Reddiat, Shri 

Reddy, Shri K. C. 
Reddy, shri Ramakrishna 
Roy. Shri Bishwanath 
Sadhu Ram, Shri 
Sah., Dr. S. K. 
Sahu, Shci Rameshwar 
Saigal, Shri A. S. 
Saraf, Shri Sham Lai 
Satyabharna Devi, Shrimati 
Sen, Shri A. K. 
Sen, Shei P. G. 
Shah, Shri Manabendra 
Shakuntala Devi, Shtimati 
Sham Nath, Shri 
ShankaraiY8, Shei 
Sharma, Shei A. P. 
Sharma, Shei D. C. 
Sharma, Shri K. C. 

NOES 
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Shaltri, Shri Ramanand 
Sheo Naraln, Shri 
Shind •• Shei 
Shree Narayan Du, Shri 
Shrimali. Dr. K. L. 
Siddananjapp •• Shri 
Siddiab. Shrl 
Sidheshwar Prallad, Shri 
Sin,h, Shei D. N. 
Sinsh, Shri R. P. 
Singha, Shei G. K. 
Sinha, Shri B. P. 
Sinha, Shei Satya Narlyan 
Sinha, Sheimati Ramdulari J 
Sinha, Shelmati Tarkelhw .. i 
Sinhuan Singh, Shei 
Sivappraganam. Shri K. 
Sonavane, Shrt 
Soundarom Ramachandran, Shri .. 1 

mati 
Srinivasan, Dr. P. 
Subramaniam, Shri C. 
SubramanY&rn, Shri T. 
Sumat Prasad, Shei 
Surcndra Pal Singh, Shri 
Swamy, Sbri M. P. 
Swann Singh, Sbr 
Thcngondar, Shri 
Thevar, Sbri V. 
Thimmaiah, Shri 
Thomas. S hri A. M. 
Tiwary. Shri D. N. 
Tiwory, Shri K. N. 
Tiwary, Shri R. S. 
Tombi, shri 
Tripathi, shri Krishna Dco 
Tyagi, Sbri 
Upadhynya, Shri Shivo Dutt 
Vaishya, Shri M. B. 
Vahi, Shri 
Varma, Shri M. L. 
Varma, Shri Ravindra 
VccraPP., Sbri 
Venkat8subbaiah, Sbri P. 
Verma, Shd BaJgovind 
Verma, Shei K. K. 
Vidyalankar, Shri A. N. 
Virbhadra S ~  Sbri 
Vyas, Shri Radh.!lal 
Wadiwa, Shri 
Wasnik, Shri Balkri!\hna 
Yadab, Shri N. P. 
Yadllv, shri Ram Harkh 

a ~  Shri B. P. 

Dwivcdy, Shri Surendranalb 
Elias, Shri Mohammad 
GoPalan, S bti A. K. 

~~ ~ S ~~ 88  Ram 
Himmatsinhji, Shri 
1mbichibava, Shri 
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Jba, Sbri Yo.eDdrl 
Kachbaniy •• Sbri 

Muani. Sbri M. R. 
Mate, Sbd 

Roy. Dr. So .. di.b 
Sea, Dr. Rancn 

Klkl:ar. Sbri Gauri ShaDter 
x.amath. Shzoi Hari Vishnu 
Kandappan. Sbri ~  

KIPur Sin.b. Sbri 
Ku. Sbri Prahhat 

Mebta. Sbri hahn." 
Murmu. Sbri Sum 
Muurru HuaUD, Shri 
Nair, S.bri Va,udcyan 
Nambiar. Sbri 

Sbuhant Manjui. Sbrimati 
Sbutri. Sbri Pral:o.b Vir 
Sin.b. Sbri J. B. 
SiD.b. Sbri Y. D. 
SiD'ha' Sbri Y. N. 

Kolar LoI. Sbri 
J:ri.bnlPai SiDllb. Sbri 
itumaran. Sbri M. K. 

Natb Pai, Sbri 
Pandey. Sbri Sujoo 
Paradbi. Sbri 

Si .. ,anwaa, Shri 
Swamf. Sbri M. N. 
Um .... th.Sbri 

Kunban. Sbri P. 

1..,.lI1i D .... Sbri 

Lobil. Dr. Ram MlDohar 

Mahato. Sbri Bhajahari 

Mandai. Sbri B. N. 

Mlnobaran. Sbri 

Plttaayal:. Sbri Ki.beD 
POlt_tt. Sbri 
Rqbavan. Sbri A. V. 
Rajarllll. Sbri 
Ramabadron. Sbri 
Rlme,hwlrlJ1and, Sbri 
ReddY I 5 hri Bn,u. 
Roddy. Sbri Noruimba 

UtiYl. Sbri 
Ventoiah. Sbri Kolla 
Vlmia Devi. Sbrimati 
Vialvam Pruad, Sbri 
Wariof, Sbd 
y.dav. Sbri Rom Sewal: 
YllDik. Sbri 
Ya.bPai Sin.b. Sbri 

Mr. Speaker: Tac result Ol the 
division is Ayes have 239. Noes 73. 

Ayes 239; Noes 73. 

The motion was adopted. 

Some Bon. Members: Shamp.! 

Mr. Speaker: Clause-by-clause 
consideration. There is an amend-
ment to clause 2 by Shri Ram Sewak 
Yadav seeking to extend the Act by 
OOe day. That is ruled out as frivol-
ous. There is another amendment by 
Shri Dinen· Bhattacharya seeking to . 
extend it by 3 days. That is also ruled 
out as frivolous. There is amendment 
No.6 by Shri Kamath. He wants to 
repeal the Act. That is a negative 
amendment. 

Shri Hari Vishnll Kamath. KindlY 
see rule 80. Sir. which sets out the 
grounds on which an amendment can 
be deemed to be inadmissible. That 
is the only rule which sets out the 
grounds. May I read it? 

Mr. Speaker: I have got it before 
me. 

Shrl Barl Vishnu Kamath: Some 
Members would like to hear it. It 
says: 

''The following conditions shall 
govern the admissibility of amend-

ments to clauses or schedules of a 
Bill: 

(i) An amendment shall be within 
the scope of the Bill and 
relevant to the subject matter 
of the clause to which it 
relates. 

(ij) An amendment shall not bE' 
inconsistent with any previous 
decision of. the House on the 
same question .•.. " 

There is no decision of. the House on 
the same question. 

Mr. Speaker: The first condition 
applies. It says. the amendment shall 
he within the scope of the Bill. The 
Bill seeks to extend the Act and thr 
hon. Member wants to repeal it. It 
is not within the ,cope. 

Shri Hari Vishnu ltnmath He him-
splf said in his reply that he would 
withdraw the Bill. It is only to help 
him in the task. 

Mr. Speaker: I am here to help 
him. 

Shri Han Vishnu Kamath: You 
have helped him. but I want to give 
a little more help than you have donE' 

Mr. Speaker: rh;t a'lIf.ndment 
also is ruled out. There are 110 
amendments to clause 2. 
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The queston is: 

"That clause 2 stand part of the 
Bill". 

The motion Will adopted. 

Clause 2 Will added to the BilL 

Mr. Speaker: ClaLlSe 1. Whell 
clause 2 is passed, amendment No. 5 
of Shri Kamath who want to repeal 
it becomes redundant and out of place. 
That is ruled out. Similarly thl' 
amendment to the long title also is 
ruled out. 

The question is: 
"That clause I, the Enacting 

Formula and the Tittle stand part 
of the Bill". 

The motion Will adopted. 

ClaUSe I, the Enacting Formula and 
the Title weTe added to the Bill. 

Sbri Nanda: I beg to move: 

"That the Bill be passed". 

Divialon No. 14] 

AYES 
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Mr. Speaker: The questicn ~ .. 

Some BOD. Members: Shame,. 
shame! 

Mr. Speaker: Is it for me? 

Some BOD. Members: No, Sir; .it ia 
for the Government. 

''That the Bill be passed". 

The Lok Sabha divided. 

Mr. Speaker: Any errors to be cor-
!'eCted? ~ ;;iT iRT ~ ~ ~  

-.:it ( I~ I (Ii, ... : ;ftqn;r ~ f'ffi 
~ ~ m: if ~ mq « q1I"T ~ 
~ ~ I ~ iro ~ .. i!iT m: ;it fit; 
~ ~~ ~~ ~ 

m ~  1!llT t I 

[IUS bra. 

. ..... - . --:;::u=. ==--.j ..................... 
>dW.SlDllh BriJ Raj Singh Kotah, Sbri D.,; ... dl, Shri M. L. 
Ac:huthan. Sbri Chanda, Shrimati Jyot.na BlayaPorumal, Shri 
AI.a, Shri A.S, Chandat. Shri Gaetwad. Shri Pat.halDhroo 
ADoy, Dr. M. S. Chandraaethar I S brim." Gahm.ri, Shrl 
ADJaDlPPa. Shrl Chattt .. Singh. Shri GojnJ Singh Rao, Shrl 
""ad, Shrl Bhaswat Jha Chaturvcdi, Shri S. N. Gandhi, Shrl V. B. 
Babunath Singh. Shd Chaudhud. Shri SKhln4ra Gonga Dovl, Shrimat 
Bojoj, Shri KamainaYaD Chaudhuri. Shrimati Kamla Gonl, Shrl Abdul Gbonl 
Bat1lwal, Sbrl Chavdl, Shrimld Govlnd na., Dr. 
BaI KrI,hn. Sin,b, Sbrl CbotUar. Shd RamaD.than GuPt •• Sbri Shl. Char ... 
Barbtati, S!>rim.U Ronuta Cbuai Lat, Shri Hoj_n.ri., Shrl 
Borup.I, Sbrl P. L. D.ne, Shri HaoulIWlthai,.., S!>ri 
BuaWI, Shri naljit Sin,h, Shrl Harvaal, Shri Ani. 
B .... m.tori. Shrl Dal, Dr. M. M. Haz .. ita. Sbri J. N. 
Baawlnt. shz'i D ••• Shri B. K. Hed., Shrl 
Beara,Shri Da •• Shti Sudbanlu Hem RaJ, Sbri 
Bb ... t, S!>ri B. R. D ••• , Sbri c. Himatalngt., Shri 
Bhakt Dar.han, Sbri Deohmukb, Dr. P. S. Iqhal Singh, Shri 
Bhatkar. Shri Delbmukh, Shri B. D. Ja4hav, Sbri Tul.bi4aa 
Bh.ttacharyya, Sbrl C. K. Do.hmuth. Shrl ShiveJI Roo S. 

~ ~~~  l"t!i ~  C. Dhgle.hwu Meen" Sbrl Jamlr. Sbri S. G. 
Brajeahw .. Pr.ud, S!>ri Digh., Shri J_IIIIadoYi, SboImat; 
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Jedhe, Shri 
Jena. Shri 
Joshi, Shri A.·C. 
Joshi, Sbrim'lfi C;:ubhadrn 
Jyotishi, Shri J. P. 
Kabie, Sbri Ilumayun 
Kanungo, shri 
Karuthiruman, Sbri 
KayaI, Shri P. N. 
Kedaria, Shri C. ~ 
Khadilkar, Shri. 

Khan, Dr. P. N. 
Khanna, Shri Mehr Chand 
Kindar Lal, Shri 
Kisan Veer, Shri 
Kotoki, Shri Liladhar 
Kovjalgi Shri, II./V. 
Kripa Shankar, Shri 

Krishna, Shri M. R. 
Kurec:i, Shri B. N. 
Lakshmikanthamma. Shrimllti 
Lalit Sen, Shri 
La"kar, Shri N. R. 
Laxmi Dai, Shrimati 

Lonikart Shri 
Mahadeva Prasad, Dr. 
Mahtah, Shri . 
lv1ahishi, Dr. Sarojini 
Malaichami, Shri 
Malaviya. Shri K. D. 
Malhotr, Shri lnder J. 
ManJal, Dr. P. 
Mandai, Shri Yamuna Prasad 
Mantri, Shri 
Maruthiah, Shri 
MasuriYIl Din, Shri 

Matcharaju, Shri 

Mathur .Shri Harish Chandra 

Mehrotra, shri Braj Bibari 

Mi6hra, Shri Bibhuti 

f.,.iishra, Shri M. P. 

Misra, shri Sbyam Dhar 

Mohan ty, S hri G. 

Mohiuddin, Shri 

Morarka, Shri 

More, Shri K. L. 

MukerJee, Shrimati Shard_ 

Munzni, Shri David 

Murti, Sbri M. S. 

Muthiah, Shri 

Naidu, Shrl Y. G. 
-NaII.koya, Shri 

NlI1da, Shri 

N .. br, sbri P. S. 
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Nayar, Dr. SushU. 
Nehru, Shri Jawaharlal 
Nigam, Shrimati Savitri 
NiranJan Lal, Shri 
Oza, Shri 
Paliwal, Shri 
Pandey, Shri R. S. 
Panna Lai, Shri 
Pant, Shri K. C. 
Patel, Shri Chhotubhai 
Patel. Sbri Man Sinh P. 
Patel, Shri P. R. 
Patel, Sbri RaJeshwar 
Patil. Shci D. S. 
Pati!, Shri S. B. 
Patnaik. Shri B. C. 
Pillai, Shri Natraja 
Prabhakac, Shri Naval 
PCBtaP Singh, Shri 
Puri, Shri D. D. 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Rai, Shrimati Sahodrahai 
Raj Dahauur, Shri 
Raja. Shri C. R. 
Rajdeo Singh, Shri 
Raju, Dr. D. S. 
RaJu, Shrj D. B. 
Ram Sewak, Shri 
Ram subh:g Singh, Dr. 
Ram Swarup, Shri 
Ramaswamy, Shri S. V. 
Rllmdhanj Das, Shri 
Rananjui Singh, Shri 
Rane, Sbri 
Rao, Dr. K. L. 
Rao, Shri Jaganatha 
Rao, shri Krishnamoorthy 
Rao, Shri Muthyal 
Rao, Shri RaJagopala 
Rao, Shri Ramapathi 
Rattan Lal, Shri 
Raut, Shri Bho1s 
Reddi,Dr. n. Gopala 
Reddiar, Shri 
Reddy, Shri K. C. 
Reddy, Shri Ramakrishna 
Roy. Shri Bishwanath 
Sidhu Ram, Shri 
Saha, Dr. S. K, 

Sahu, Shri Rarneshwar 

Saigal, Shri A. S. 

S",af, shri Sham Lal 

Satyabhama Devi, Shrimati 

Sen, Shri A. K. 

Sen, Shri P. G. 

Shah, Sbri Manlbendra 

Shakuntala Devi, Sbrimati 
Sham Nath, Sbri 
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Shankaraiya, Shei 
Sharma, Shri A. P. 
Sharma, Shri D. C. 
Sharma, Shri K. C. 
Shastri, Shri Rilmanand 
Shet1 Narain, Shri 
Shinde, Shri 
Sbree Narayan Das, Shri 
Sbrimali, Dr. K. L. 
SiddananllPPll, Shti 
Siddiab, Shri 
Sidbe,hw", Pr .. ad. Rbr; 
Singh, Sbr; D. N. 
Singh, Shri R. P. 
Singha, Shri G. K. 
Sinha, Shri B. P. 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Ramdulari 
Sinba, Shrimati Tarkeshwari 
Sinhasan Singh. Shri 
SivapPragassam, Sbri K. 
Sonavene, Sbri 
Soundaram Ramar:handran,Shrimati 
Srini\'8san, Dr. P. 
Subramaniam, Shri C. 
Subramanyam. Shri T. 
Sumst Prasad, Shri 

Surendra Pol Singh, Shri 
Swamy, Shri M. P. 
Swaran Singh, Shri 
Thengondar, Shri 
Thevar, Shri V. 
Thimmaiah, Shri 
Thnmaq, Shri A. M. 
Tiwari, Shri D. N. 

Tiwllri, Shrl K. N. 
Tiwari, Shri RS, 
Tombi, Shri 
Tripathi, S~  Krishna Deo 
Tyagi, Shri 
UPadbyaya, SbrlShi.a-: Dut 
VaishYB, Shri M. B. 
Yalvi, Shri 
Varma, Shri M. L. 

Varma, Shri Ravindra 

Veerappa, Shri 

Venkataaubbaiab., Sbri P. 
Verma. Shri Balgovind 

Verma, Shr K. K, 

Vidyalankar, Shri A. N. 

Virbhadra Singh, Shri 

Yya.; Shri Radbelal 

Wadiwa, Shri 

Wasnilt, Shri Balkrisbo3 

Yadab, Sbri N. P. 

Yadn, Shri Ram Harkb 
Yadava. Shri B.P. 
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Bade, Sbrl 
B.lant Run_ari t Shrimati 
BawD, Shz-i Ontar Lal 
Bhattacharya, Shri Oinen 
Bhnrani, Shri Lakhmu 
Bheel, Shri P. H. 
Bri! Raj Singh, Sbri 
Buta Singh. Sbri 
Chakravartty. Shrimlti Rene 
Chatterjee, Shri H. P. 
Chaudhary. Sbri Y. S. 
Oaji. Shri 
Dwiftdy, Shri Surendranath 
Bli ••• Shri Mohammad 
GoPIIan. Shri A. K. 
Gulahan, Shri 
Gupta, Shz-i Kubi Ram 
Himmatsinbii. Sbri 
Imbichibava, Shri 
ha, Sbri Yogendra 

K .. ,hhavaiya. Shri 
Kakkar. Shri Gluri Shanker 
Kam.th, Shri ] lad Vishnu 

'NOES 

KaPur Singh, Shri 
Kar. Shri Prabhat 
Kelar La., Shri 
Krilhnapal Singh. Shri 
Kumaran. Shri M. K. 
Kunhan' Shri P. 
Lumi Dall, Shz'i 
Lobia, Dr. Ram Manohar 
Mahato. shri Bhajahui 
Mandai. Shri B. N. 
Masani, Shri M. R. 
Mate. Shri 
Mehta. Shri Juhvant 
Murmu. Sbri Sarkar 
Muzaffar Husain, Sbri 
Nair, Shri Vasudevan 
Nambiar, Shri 
Nath Pai. Shri 
Pandey. Shri Sarjoo 
Par,dhi. Shri 
Pattnayak, Shri Kishcn 
Pottakkatt, Shri 
RaghavaD. Sbri A. V. 
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Raiaram, Shri 
Ramab.drsn, Shri 
Rame.hw",,"nand. Shri 
Reddy. Sbri B.wara 
Reddy. Shri Naralimha 
Roy I Dr. Saradi.h 
Sen, Dr. Ranen 
Sh •• hank Manjari. Sbrimati 
Shastri, Sbri Praka.h Vir 
Singh, Shri J. B. 
Singh, Shri Y. O. 
Singha, Shri Y. N. 
Swamy. Sbri M. N. 
Umanath, Shri 
Utiy •• Shri 
Ventaiah, Shri Kolla 
Viml. Devi, Shrimati 
Vishram PraBad, Sbri 
Warior, Shri 
Yadav, Sbri Ram Scwak 
Y:ljDik, Shri 
y .. hpal Singh. Sbri 

Mr. Speaker: The result of the 
division is Ayes have 236 and No";!s 
68. Ayes have it. 

~  Bade and SOme other hon. 

Ayes 236; Noes 68. 

The motion was adopted. 

Shri A. K. Gopalan (Kasergod) : 
ln protest again,t the passing of t1>15 
obnoxious measure, we walk out. 

Shri A. K. Gopalan and sOme other 
han. Members then left the House. 

Shri SurendranaUI Dwivel3.y: Tlu:; 
is a black Bill on the statute-book and 
it is anti-democratic. We cannot be 
a party to this. We, therefore, walK 
out. 

ShTi Su.rendranath Dwivedy and some 
other hon. Members then left the 

House, 

151 ~  ~ lfWR IIl7 qm m ~ 
~ I 1 ~~~ ~~ ~ 

~ lIi1" iR ~ f<H1Qf<l<P1 ~ ~ ~ 
~ I ~ I 

Members then left the House. 

Shri Yajnik ( a 3 ~  .... /e 
also walk out in protest. 

Shri Yajnik and some other hon. 
Members then left the HotIiSe. 

151 ~~ ~~~ 
fq;:M m<: ;;r;:!l!if fcrmrr ~ I ~  

IIl7 ~ <t>i lfi!: ~ m"!:Trr ~ I ~ ~ <t>i 

~ <t>i <r.r.R qm iR ~ lfi!: ifg"lRl" <t>i 

~  ~ m<: ~ ~~ 4( H ~  

~ <t>i ~ '!mIT ~ I 

ShTi Ram Sewak Yadav and 
othe1' hon. Members then left 

House. 

some 
the 

~~ ~~ ~ 

~ I ~ ~ ~  




